[19 May, 2006) RAJYA SABHA

1739 3t 1758 wfade=i & stafde fawfe s waf=a- =t feafa & &y & gaws
-9 W @l § |

The Status of implementation of Recommendations contained in
Seventh, Eighth and Ninth Reports of the Department-related
Parliamentary Standing Committee
on Health and Family Welfare.

THE MINISTER OF HEALTHAND FAMILY WELFARE (DR. ANBUMAN!
RAMDOSS): Sir, | beg to lay a statement regarding status of implementation
of the recommendations contained in the Seventh, Eighth and Ninth Report
of the Department-related Parliamentary Standing Committee on Heaith
and Family Welfare.

PRIVATE MEMBERS' RESOLUTIONS

Re. Providing Employment to Educated Youth and relief to
unemployed Youth till they are employed—contd.

MR. DEPUTY CHAIRMAN: Hon. Members, the Mover of the Resolution
Shri Datta Meghe, wishes to withdraw the Resolution. The Mover, Shri
Datta Meghe, is not present in the House today. If the House agrees, |
shall now put the Resolution to vote. The question is,

"Having regard to the fact that the number of unemployed youth has
been increasing year by year and the Government have not been
able to generate sufficient employment in the country even for those
who possess technical qualifications like engineering, medical etc.,
this House urges upon the Government to come up with some
schemes for providing employment or in the alternate provide relief
to all unemployed youth till they secure employment.”

The motion was negatived.

Re. Removal of difficulties being experienced by various States
while Delimiting Constituencies

SHRI V. NARAYANASAMY (Pondicherry): Sir, | beg to move the following
resolution:—
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"Having regard to the fact that.—

1.

the Delimitation Act was passed by Parliament and the process of
delimitation has already started in various States and they are facing
a lot of difficulties in implementing the provisions of the Delimitation
Act;

. several representations have been received from various States and

even from the legislators stating that since population was the criteria
adopted for delimiting the constituencies, ignoring other conditions
prevailing in various States, the basic structure of the constituencies
is being changed,;

. in North-Eastern States there are various districts covering larger

area of lands with less population;

. if population criteria is adopted for delimiting the constituencies, the

cities get more representation than the rural areas because of the
high concentration of the population; and

. the elected representatives who have become Associate Members

of the Delimitation Commission have not been given the powers of
voting at the time of taking decision under the Delimitation Act, which
infringes the rights of the Members.

This House resolves that--

a.

d.

the Government shouid look into the practical difficulties being
experienced by various States while delimiting the constituencies.

. apart from the population criteria, topography of the area, ravines,

rivers, districts and communities should aiso be considered for
delimiting the constituencies;

. the elected representatives who are Associate Members, should

also be provided with voting power so that their views are properly
represented in the Delimitation Commission; and

the Delimitation Act should be amended accordingly.

MR. DEPUTY CHAIRMAN: Now, Shri Jesudasu Seelam.
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SHRI V. NARAYANASAMY: Sir, | wish to speak on the
Resolution...(inferruptions)...

MR. DEPUTY CHAIRMAN: The Resolution itself contains a lengthy
explanation.

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Sir, he
must be allowed to explain, otherwise, nobody would support it.
...(interruptions)...

SHRI V. NARAYANASAMY: For the benefit of the House, | shall have to
explain it, Sir.

Sir, this is a very important Resolution, where | can say that the political
parties are together. They are together, irrespective of whether they belong
to the Ruling Party or the Opposition Party, whether they belong to Delhi
or to Andhra Pradesh, because the issues involved are very serious in
nature. The Government of india, from time to time, appoint a Delimitation
Commission, for the purpose of giving representation to the Scheduled
Castes and Scheduled Tribes and also, to the backward regions and city
limits. Moreover, it takes twenty years to delimit constituencies. in 2002,
the Delimitation Act was passed by Parliament for delimitation of
constituencies and it was adopted by both the Houses of Parliament.

Sir, the point is that while delimiting constituencies, the Government
never interferes; it is to be done by the Delimitation Commission with
assistance from the Election Commission of india. The process has heen
notified in the Act and the procedure has been envisaged.

Sir, the reason why | was prompted to bring this Resolution to this
August House, is that while implementing the provisions of the Delimitation
Commission, the guidelines enunciated, the procedure to be followed,
and the rules to be implemented are not being properly followed. The hon.
Law Minister is present in this August House. The kind of representations
that the Law Ministry has received, and the hon. President of India has
received from public representatives, whether it be Members of Parliament
or legisiators and also from the common public, is a matter of concern for
all of us. There is no quarrel that the constituencies have to be delimited
on the basis of population in view of population explosion. But, Sir, there is
one criterion that needs to be considered by the Government and also the
Delimitation Commission. Take the case of North-Eastern States. In the
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North-Eastern States, the State capital, the population is concentrated. If
one goes to the other districts, the population is scattered, where ih a
village, there are only 50 families and in another village, there are 100
families. In another villages, there are hundred families. The area is so
spread that the constituency has become very big. In the case of city, in
the North-Eastern States, whether it is Meghalaya, Manipur or Mizoram,
the constituency in the town limit is increasing, and the constituency in
the rural area is decreasing because the population has been considered
as a criteria for the purpose of delimiting the constituency. It is not only
with the North Eastern States, it is also with cther States whether it is
Deihi, Mumbai, Kolkata, Chennai, Bangalore or Hyderabad. Now, there
are eight constituencies in the urban limit in Bangalore. It has become
twelve constituencies. The limit has been frozen; the total number of
constituencies has been frozen. If they are 224, then they are 224 only.
But, Sir, more representation has been given to the urban areas are
compared to the rural areas. The Government has to find the balance for
-this. In the urban limit of Delhi, there is one constituency, that is, outer
Delhi. Its total population is more than 25 lakhs. But in the other
constituencies, it is only ten lakhs. For example, in Hyderabad the
population is more in the city limit and the population in the semi-urban
area is less. The division is on the basis of population alone. In the urban
limits, the constituencies are being increased and in the rural areas the
constituencies are being reduced. The Delimitation Commission decides
the size on the basis of Section 9 of the Delimitation Act. Section 9 of the
Act very clearly mentions, " The Commission shall, in the manner herein
provided, distribute the seats in the House of the people allotted to each
State on the seats assigned to Legislative Assemblies of each State has
readjusted on the basis of 1971 Census to single member territorial
constituencies and delimiting them on the basis of Census figures as
ascertained in the Census held in the year 2001 having regard to the
provisions of the Constitution, the provisions of the Act specified in Section
8 on the following provisions, namely, all constituencies shall, in as far as
practicable, be geographically compact areas and delimiting them on the
basis of physical features, existing boundaries of administrative units,
facilities of communication and public convenience.” This-is one version.
Secondly, every Assembly constituency shall be delimited as to fail wholly
within one Parliamentary constituency. The constituency in which seats
are reserved for Scheduled Castes and the Scheduled Tribes shall be
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distributed in different parts of the State and located, as far as practicable,
in those areas where the total of their proportional population is the largest.
Sir, this is not being followed. My complaint is that even this provision,
which has been enunciated in Section 9, has not been followed. | received
several representations as a Member of Parliament. The Delimitation
Commission also received several representations from various Legislators,
Members of Parliament and also from the general public because they
have to consider one Parliament constituency as one unit or district as
one unit or the whole State as one unit. Now, Sir, | come to the composition
of the Delimitation Commission. There is one Chairman of the Delimitation
Commission, one member from the Election Commission and the third is
the State Election Commissioner appointed by the State Government.
There are three members in the Delimitation Commission. Now what is
the procedure that they follow? The compile the data and also maps.
Secondly, they prepare the draft working paper on delimiting the
constituencies and consult the State Election Commissioners. Thirdly,
they consult with the associate members. Associate members are 10
from each State—five from Parliament and five from the Assembly appointed
by the hon. Speaker of the respective Legislative Assembly. In the case of
smaller States, it is only five members. The associate members have no
voting right. They go for public hearing, where the view of all political parties
and public ae heard and then they give final notification. Then, they go to
public hearing. There, all the political parties and public views are heard
and finally, they give the final notification. So far, the Delimitation
Commission has completed the delimitation process in some States,
especially the States like Goa, Kerala, Tripura, Mizoram, Rajasthan, West
Bengal and Union Territory of Pondicherry. The delimitation process in
respect of Chhattisgarh, Himachal Pradesh, Maharashtra, Orissa, Punjab,
Sikkim and National Capital Territory of Delhi is going on. In other States
also, the process is going on. Sir, here, we find the constituency, take the
case of State Capital, where the constituencies have been increased on
the basis of population only—I1 stress the point ‘only population'— leaving
alone the topography and geographical conditions of the district. Thirdly,
Sir, points like the river area, whether rivers are there, and moreover, whether
the people can reach the other destination, if it is the North-eastern region,
have not been considered. It is a very pathetic situation. When the public
representatives go before the Delimitation Commission and when they
represent the matter, it is heard only for the namesake. | want to tell the
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hon. Minister when the Associate Members go there, they represent the
grievances of the Members collectively, irrespective of the party, it is not
being considered. It is totally ignored. Why? It goes to the advantage of
the ruling Government because the recommendations and the drawing of
the map, identifying of the constituencies, dividing of the constituencies is
done by the State Election Commission. When it comes to the Delimitation
Commission, they do only cosmetic changes. They don't go into the real
nitty-gritty. They don't go into the real issues which are involved. Therefore,
Sir, several representations have been received before the Delimitation
Commission and also before the Government of Iindia. Sir, what happened
is that when the population is to be considered on the basis of SC and ST
population, they go according to their own mercy. If there is 25 per cent
SC population in a constituency which has to be notified as Scheduled
Caste constituency for SC, they don't do it. They show it as 20 per cent
only. It is the case with other States also. Not only that, in Pondicherry
also, we have several difficulties. | appeared before the Delimitation
Commission and we represented the case. What they have done is that in
one area, they reduced the constituencies. When they take it as
Parliamentary constituency unit, or a district as a unit, that number of the
constituencies should not be reduced. Sir, we have got 21 constituencies
in Pondicherry, six constituencies in Karaikal, two constituencies in Mahe,
‘one constituency in Yanam. They simply take only population criterion.
They have reduced one constituency in Karaikal region, one constituency
in Mahe region and they have added two constituencies in Pondicherry
against the wishes of the people of the State. Because they have fixed
27,000 population as one unit. That 27,000 population is available in that
particular area. As ten per cent plus or minus is relaxable and when they
have ten per cent plus or minus, for the purpose of the population alone,
when exactly specified population exists, for the purpose of dividing the
constituencies as six units, they have ignored the recommendation or
suggestion made by the Associate Members and they have said that
they would make five constituencies. In other area, they have taken away
one constituency. The issue has flared up. Even the common people are
sending their representations that one of their constituencies is being
taken away. Therefore, Sir, there is a procedural malfunctioning because
the procedure, that has been adopted, varies from one State to the other
because the Delimitation Commission has to follow the guidelines, the
rules and procedures for all the States according to the rules framed and
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the Act itself. As | said, Sir, section 9 very clearly mentions that the
geography of the area has to be considered. When a State is scattered,
the geography is very important. That has not been considered. It has
been ignored. And, even when one constituency has population of 27,000
as a unit, when that specified population is available, they have cut one
constituency in another area.

Sir, the public representatives, who represented before the Delimitation
Commission, told me that the injury caused to them has to be
compensated. But they did not bother, they simply said, this is our final
decision. Unfortunately, Sir, the decision taken by the Delimitation
Commission cannot be chalienged in a court of law. When the hon,
President gives his consent, it is final. Sir, there are real issues which
have been invoived, and, one is about the North-Eastern States which are
facing problems because of the urban concentration, which is there.
Suppose, in one assembly constituency, they have to cover about one
hundred square kilometres in the tribal area, and, if in another constituency,
in one town itself, where there are three, four assembly constituencies,
what will be the extent ®f the problems that those tribal people have to
face. We will have to see from that angle also. We have to see to it
because we cannot equate the North- Eastern States with the other States
in the plain areas.

Therefore, Sir, this issue has become relevant. It has to be addressed
very carefully because the tribal people are very sensitive people.

Moreover, when the representation given to the people in one area is
taken away, the kind of revolit that is coming from that area has to be seen.
You know pretty well about Bangalore rural, and, then Bangalore urban.
Sir, urban constituencies are increasing while the rural constituencies are
being reduced. Take the case of Hyderabad, our hon. Member knows,
where this is the only issue where the Congress Party and the TDP are
together in Andhra Pradesh. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: There also, you are ... {/nterruptions)...

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, normally, if the Whip of
the Ruling Party moves a Resolution, we feel it-is an official resolution. |
am here to oppose it.

SHRI V. NARAYANASAMY: Sir, this probiem is there in Delhi also. Sir,
there are about seventy assembly constituencies in Delhi and the population
is about... (Interruptions)...
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SHRI V. NARAYANASAMY: Okay, there is no problem. Sir, there is an
inherent defect in implementation by the Delimitation Commission. The
issues involved are sensitive issues. {tis not only the question of drawing
the boundaries on the map only. Various other aspects have to be seen.
The sentiments of the tribal people have to be seen. The urban areas have
to be seen. The geographical conditions of the places have to be seen.
The ravine, rivers and also the accessibility of the people have to be seen.
Apart from that, the Delimitation Commission has to consider the
representation that is there.

Sir, here, | would like to mention a very important point. The associate
members should also have the voting right. The reason why | am stressing
this issue is that the Chairman of the Delimitation Commission, the
members of the Election Commission take decisions by majority, and,
the State Election Commissions join them. The representation, which has
been made by the associate members, has been thrown into the dustbin.
The genuine grievances, genuine issues that are raised by the elected
representatives have to be addressed by the Delimitation Commission.
Let the hon. Minister inform the House as to how many representations
did the Law Ministry receive from various States, especially, Orissa, Madhya
Pradesh, Tamil Nadu. Sir, in one State, the associate members resigned
enmass. They don't want to participate in the Delimitation Commission
because of — | don't want to use aggressive words — the attitude of the
Delimitation Commission. Sir, the public representatives, whether they
are the Members of Parliament or the Members of State Legislatures,
represent the will of the people. Yes, they have some grievances because
their constituencies are being ignored. | don't want to go into that aspect.
I go into the common aspect, the common aspect of proper representation
to the people in a proper manner as provided in the Delimitation Act.
Therefore, they should also be given the voting right. The complaint that
has been received from the public representatives has to be considered.
The Delimitation Commission should not ignore it. Sir, in our party, the
Congress Party, our hon. Member, Shri Seelam is coordinating with our
Member States in the Delimitation Commission for the purpose of redressal
of grievances. They are also aware how the representation has been received
by the party from various States also. Therefore, it is a very serious matter
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which has been a burning issue. The Delimitation Commission does not
bother about anybody. They have finished it in six States. They will finish
everything. In the next Parliamentary election, it has to be implemented.

While implementing it, there will be hue and cry from the public, from the
Members of Parliament and from the Legislators. At that time, there will
be chaos in this country. Therefore, it is high time the hon. Minister should
consider amending the Delimitation Act, giving the proper thought and
following the proper procedure. All the sections of the society have to be
given proper representation. The spirit of the Delimitation Commission has
to be fully implemented. It should not be under whims and fancies of
certain people, certain groups of people. Therefore, Sir, they should work
in an unbiased manner in giving representation, hearing the representations
of the various people and seeing that justice should be done irrespective of
the political affiliations. This is my submission, Sir. Therefore, | move this
Resolution, Sir. | want this House to adopt the Resolution unammously.
so that the hon. Minister may consider it. Thank you, Sir.

The question was proposed

MR. DEPUTY CHAIRMAN: Thank you, Mr. Narayanasamy for bringing
this important Resolution in the Council of States regarding the delimitation
of the Councils. Hon. Members, time limit of speech is, no speech in
Resolution, except the permission of the Chair, shall exceed 15 minutes
in duration, provided, the Mover of the Resolution, when moving the same,
when he is speaking for the first time may speak for 30 minutes. This is
the rule. | am reminding you. Now, Mr. Jesudasu Seelam. You have not
more than 15 minutes.

SHRI JESUDASU SEELAM (Andhra Pradesh): Hon. Deputy Chairman,
Sir, | stand to support this Resolution. | agree with the hon. Member, Shri
Narayanasamy, who gave a detailed account of difficuities which the various
States have been facing. | have the fortune of associating with this work for
the last four years. 1 would like to bring to your kind riotice, without repeating
the points which have already been brought to the notice of this House by
hon. Narayanasamyiji, Sir, why this delimitation exercise has been taken
up. It is an obligation under the Constitution of India that every ten years,
we have to delimit our constituencies, after the Census operations are
over. But, for various reasons, somehow, we could not do the last delimitation
exercise. The last delimitation exercise was taken up immediately after
the 1971 Census. This exercise was completed in 1976 and the elections -
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in 1977 were conducted with the new Delimitation Act. So, for the last
nearly 35 years, it has been due. We should have done this delimitation
exercise. It has been long due, Sir. So, what is the rationale? The rationaie
is, some of the examples have been given by Mr. Narayanasamy, there
are certain constituencies which have vast population, way, up to 30 lakh
people, and there are certain Parliamentary constituencies which have a
very limited population. So, there was a need for rationalising this population
and making all the Parliamentary constituencies more or less equi-
populous. Thatis number one.

Secondaly, Sir, there is an obligation that the Constitution of India lays
down, that is, the representation of the Scheduled Castes and the Scheduled
Tribes should be in proporation to their population. So, there is a heed to
correct that imbalance which is presently existing to give proportional
representation to SCs/STs according to their population. So, that is the
second criterion. Based on these two principles, the Delimitation Act was
passed by Parliament in 2002. But, because some objections were raised
to take the 2001 Census, because the earlier amendment was passed on
1991 Census, again the Delimitation Act was amended and the Delemitation
Act 2003 was brought in to take the figures of 2001 Census. So, that being
the case, Sir, how to go about? Section 9 of the Act clearly indicates how
the Delimitation Commission would be. As rightly pointed out by the Mover
of the Resolution, the Chairman would be from outside. One of the Members
of the Election Commission will be the Delimitation Commission Member
and one Member from the State Eiection Commission would be ex-offico
Member. There are three ex-office Mempers, Sir.

Then there is problem regarding functioning the Commission. Sir, nobody
is taking about the Act. Nobody is talking about the provisions. On how
the Commission functions, how it associates members from each State,
and what are the difficulties, the disparities, and the problems of the people,
a detailed account has been given by the hon. Member. Basically, | would
like to categorise these disparties in four ways. | do not share the hon.
Members views fully, because wherever possible the Delimitation
Commission does accommodate the geniune problems. Sir, problems are
in both the ways.

Some of our hon. Members insist that they don't want to change their
constituencies in any way. All the boundaries ;should be intatct. Sir,
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sometimes it is also unreasonable. Sir, we should also, while saying that
this should be done, look at our own interpretation. Sir, | would’'submit that
there is a lot much one can improve, because there is a way to get things
done under the provisions. The ten per cent plus or minus is provided only
to see that administrative units are not divided because one wants
constituency ina certain way. That ieverage, that cushion is given by the
-Commission itself. | compliment the Commission because it has been
working day in and day out. | keep in touch with them on day-to-day basis.
There are certain difficulties which the Commission itself cannot do away
with, because the Act lays down that the administrative boundary should
be kept intact. Administrative boundary varies from State to State. In some
States, there is Patwari Circle; in some States, it is a Village; in some
States, it is a hamlet; in some States, it is a Panchayat System; in some
States, it is a Block System; in some States, it is Tehsil;, and in some
States, itis Mandal system. In such a situation, they go by they consensus
of the associate members. How can we change a particular building block?
If the members feel that village should be the building block, then the
Delimitation Commission goes by it and the village is considered as the
building block or the administrative unit. If it is decided that it should be
the Community Development Block, they adopt the Community
Dewvelopment Block model. It can be that some associate members may
decide that they want to go by the Patwari Circle, or the Revenue Circle
Model. While we need to genuinely sort out the difficulties put forth by
various hon. Members, | think we should understand the difficulty of the
Delimitation Commission also.

I would like to submit before this august House that almost two-third
work of the Delimitation Commission, as pointed out by the Mover of the
Resolution, has been done. There are certain difficuities which even the
Delimitation Commission wants to sort out. Basically, there are four areas.
One is the urban-rural dichotomy. Since the 1971 Census, over a period of
30-35 years, the rural population has moved out of rural areas. The Census
of 2001 shows that a lot of population growth has taken place in majority
of urban cities. When you take population as a criterion, you get more
number of seats in urban centres. To that extent, seats of the rural areas
are reduced. He has cited the example of Bangalore. Right now, we have
16 seats, not 8 seats, Sir. It is going to become 24 seats. So much
increase. of seats is there in Bangalore city alone. To that extent, the
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seats in other parts are reduced. If we conduct delimitation after ten years,
there will be further shift. If this process continues over two-three times,
there is going to be tota! unrest amongst the rural areas. So, there is
some requirement. How do you do it? You can points out that. What is the
solution? Sir, the problem here is that in urban areas, density is more, and
distances are small. in the rural areas, population is scattered, and
distances are also more. So, we can have a slightly different criterion. It
may be 20-30 per cent more population per constituency in an urban area,
30 that there is no large amount of shift or the pull factor or the push factor
towards the urban centre.

That is one factor. Even the Delimitation Commission is also looking
into it. This urban-rural problem is one area. Secondly, Sir, regarding hilly
and plain regions. As you know, hilly terrain is difficuit, houses are scattered;
vast regions have to be covered if you equate the population that there
should be two lakh per constituency which is equivalent to the same number
in the rural plain areas. Here also, we need to say that it should be 20 to
30 per cent less per assembly constituency in hilly regions compared to
plain regions so that we can take care of this. It is difficult to move in hilly
regions if you link, put up and together vast area and put it as one
constituency. So, in hilly and plain regions, this is the second difficulty
this part has been facing.

The third is about the North-East. Sir, { would like to submit to the hon.
Members who are well aware that in North-East, say Manipur and Nagaland
which are border States sharing international border with other countries,
we have this problem, in the last 30 years, there is division of States,
creation of more districts, basing on the ethnicity, basing on the particular
tribe. For instance, in Arunachal Pradesh, there are 16 districts. Teach
district is inhabited by a particular tribe. You see, what happens if you
truncate the district or if you change the number of seats in a district, the
tribe gets disturbed. They are saying that their identity is lost; you do
delimitation, but don't disturb, what is called, the district identity where
each district is made depending on the population of the tribals, like 16
major tribes and 16 districts. So, they suggested to the Commission that
don't disturb the existing number of seats per district because, by doing
so—by extending seats from one to the other reducing or increasing—our
cultural identity is disturbed and this is very, very sensitive. After all,
delimitation is done for what? The delimitation is done for the people's
convenience and for the public good. That is why, | think, we need {o take
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the sensitivities into consideration and devise a method where the people'’s
sensitivities and the people's feelings are not hurt, thereby create more
problems, adding to the problems they already have.

Sir, the fourth and the last area, which we have been trying to sort out
and where we have been facing lot of problem, is the tribal and non-tribal
areas. Sir, while doing the delimitation exercise, we have a responsibility
to keep the tribal character of a particular constituency. The Constitution
also recognises special tribal areas and the Government of India spends
lot of money on tribal sub-areas because tribes are characterised by
specific area. So, | think, we need to take into consideration these
sensitities, the character of the tribal constituencies, the special difficulities
of hilly regions and the feelings of the rural population. But, Sir, what is the
solution? This issue has been deliberated in consultation with the hon.
Law Minister and with a large number of people's representatives who
come to our office and express this problem and who have given in writing
to the Prime Minister, to the Delimitation Commission and to the associate
members, giving a copy to us. What we told them was that we requested
the Government to come up with some modification where the district
seats could be frozen as we have frozen the State seats. It is not the
reorganisation of the constituencies. The present exercise of the
Delimitation Commission is that is not the total reorganisation, but it is
only to cut and paste and make the composition of the constituency equi-
populous. It is only rearrangement and not reorganisation, not a fresh
exercise, because by an amendment, this House has frozen the total
number of constituencies till 2026 within the existing number. Now, we
cannot increase the number, either Lok Sabha or Assembly seats. Within
the total number, we have to do this rearrangement of the constituencies
to achieve the twin objectives of equip-populous constituences on the one
side and giving representation to the SC/ST on the other - proportionate to
their population, basing on 2001 Census.

So, the sum and substance of my submission to this august House,
and through the House to the hon. Minister, is that we have to bring a
small amendment, wherein, the district seats are to be frozen, and with
the seats, we have to make each seat more or less equi-populace. Why
am | saying so? Sir, this has a small limitation, and this may result in
small disparity. What is the disparity? The disparity would be that it willl
not be equi-populace throughout the State. it will be equi-populace within
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the State. There may be variation of some seats in the urban and rural
areas within the State, but, that variation, | am sure, you will appreciate
was there when the last delimitation exercise was done. The last delimitation
exercise done in 1976, also adopted the same procedure, same guidelines.
But,  would like to submit that by freezing of the seats at the district level,
we need not create this much heartburn, we need not disturb the sentiments
of the tribal people, we need not disturb the geographical concentration of
district-wise tribal settlements in the North-East State, and we need not
worry too much that by doing so, the rural population will be at a
disadvantage because, there may be a marginal increase in the urban
centres, but not the extent which is being contemplated at present. So,
this is the small amendment. But there are difficulties in passing this-
amendment. We have to amend the Constitution itself because, article
82 of the Constitution of India provides that throughout the State, the
quantum of population should be more or less the same. That is the
prescription. That needs to be slightly modified. We need to go in for a
constitutional amendment. it is not simply sufficient to amend the
Delimitation Act. So, that is the limitation. If the hon. House feels that we
have to do the freezing of districts only after amending article 82 we have
to replace the word ‘district’ in place of ‘State’. That is the only amendment
which is required to article 82 of the Constitution of India, and subsequently,
section 9 of the Delimitation Act, 2003 also needs to be amended.

The third point is that the hon. Member has mentioned about the role of
the associated members. Sir, most of the associated members for the
last two years have been looking at the submissions they are making
before the Commission. | may say that it was observed that most of the
associated members are concentrating on their own constituencies rather
_than taking the States interest as a whole. That was one of the allegations
made by the non-associated members who also came and placed their
views. So, there was a consensus that the national parties should have a
representation, and at each stage, they should be heard by the Delimitation
Comission to take care of the feelings of the non-assoicated members,
who did not have an opportunity to place their difficulties before the
Commission. | agree with the hon. Member who moved the Resolution,
Shri V. Narayanasamy, that the associated members should be given .
more importance. It is not only the question of recording their views as a
dissent note, but it should also be gone into in letter and spirit because
they do represent the people, and they could have received a large number
of representations before the Commission.
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Finally, in States like Chhattisgarh, Uttaranchal and Jharkhand, the
three newly formed States, what happened before the States were bifurcated.
The seats of the two States put together, were allotted to those three
States. Now they have become 6 States. What happened in Chhattlsgarh?
The Scheduled Tribes seats are getting less because of demographic
reasons, and not because the Delimitation Commission has done
something wrong. The Scheduled Tribes seats are calculated by a specific
formula. They divide the total population of the State by the Scheduled
Tribes population into total number of seats and something to arrive at the
number of the Scheduled Tribes. So, whereas the Scheduled Tribes seats
are increasing in Madhya Pradesh, the Scheduled Tribes seats are
decreasing in Chhattisgarh. This needs to be corrected. This disparity
needs to be addressed. Had they been taken together, there would not
have been an adverse effect. Because they are bifurcated,the Scheduled
Tribe seats are getting reduced in Chhattisgarh. Similarly, in Bihar and
Jharkhand, since taken together, there was no problem. When the seats
were bifurcated, some of the areas were included. The calculation of
population has been done. So, | think, the Delimitation Commission is
also expecting a direction from the Govenrment that there cai e 2n
increase in the SC/ST seats because of the delimitation exercise, but the
existing seats should not be reduced because it will send a negativa
message to the tribal areas especially. So, these are my submission. Sir,
I would like to sum up by saying that we need to approach the Delimitaticn
Commission with an amendment to articie 82 of the Constitution saying
that the population for each constituency should be, more or less, i
same within the district, not necessarily within the State. Secondly, tn,&-r&
should be a guideline that there can be an increase in the SC/ST seais
because of the delimitation exercise, but the existing seats should not be
reduced because of this problem. Thirdly, having regard to the special
problems that the tribal, the hilly region, the urban and the rural people
face, we need to freeze the constituencies at the district level, and this
exercise needs to be expedited because we are already late by 30 years.
| think, the seats reserved for SCs/STs are to be increased. They have
“)een denied, for the last three decades, their due shares. With regard to
the guideline, we can increase, plus or minus the cushion to 20 per cent
so as to accommodate some of the difficulties. And fourthly, under any
circumstances, whatever the administrative unit may choose, it should
not be bifurcated, it should not be divided and it should not be trunacted.
Taking an overall view, | think, the district freeze would be an ideal one.
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4.00 P.M.

With these observations, | once again congratulate the hon. Mover of
the Resolution, for bringing before the House such an important Resolution,
and | support this Resolution.

oft ARATTE YRl (WY W) : IYAWHTT HERrT, A1 TRt R S S
Hahey wgd foran o &, # a1 ey wRda F | L fafaes s, Shaaa
ST & JATUR W & &E=UHS 1 G &1 @ 4, 3o Fi=a w9 ¥ imbalance
T | T 2 URETS §, ol W i O %0 3, fe 8 3 o € fe o
Trh FHET, AT 3R T8l T FE1 T Hicd 14 21 ¥ 1 3ufae e s
A T e @1 v, fefafyes FHivE o) off w1 e v 6 @ a0
fewd w7 Y i 31 < feafa €, <o fome ool | 0@ oRece & ST A3 € a o
fee 8 saem & fau g ww & a) | FaeT F0 = €

[BuaseE (We Yieste H ) dierdi= gy

Ty yew ¥ fegare uw U@ foren €, siel e i §ie geacd &t 8198l W
T HH oA arei § | orare S ot 1 TS, stet o1t w4 Wi off, 3 7 19
TR arel € 1 oTeT % Tewre @ wed &1 7 w1 st i unhior &1 # Wi Fw &
I T1fvaa ¥9 @ @ UR 9 smEaasqe S 2 | 39 R fefafqesm s+ 1
qAfdaR %3 wfee | Fufe fefafresm wHvm 7 < faer § oifus s fan g,
T HiFE I 8, Afw 3R 36 R faar 81, @ ffvaa w9 9 s o &6
e 15k f TREvErA S A Fa d fe PR uH AR N T E, shag &=
& Afe STl S &4 31 3t et €563 % ufefms ¥ SAgeEn +1 7Hevs
YT ST §, < Trfor €5 Y geAT | SEE & sifus uee €9 % R vl
& AAfues wfaffus faerm | ffved w9 9 3% s 9?1

IYG LAY HEEd, TUETH 5 3 1 o gee e, Aggai dd'a’ d 1w
Fel T ¥ o frataa & & it g smden & areve & sifaftea aeri w
it fa=mt foran s =nfew | # 30 o § weHa §, aifsa =0 w0 9 < 9a w1
% o Taffaa wfaffu < weas wew €, & Wl Aag@ =1 afsd wem =+t =it =nfeg
dien SR TR 31 < Teramd w61 wgfa wfdffice fie g 1 weied, sH-wfafhy
%1 fratem #1 SfusR 31 Fag a8 B Hife T H & o0 & s H Wi, @
frafem &5 & It # 72 9= | safae 39 =1 98 gaa 49 3f9d =€ <
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I AEE, o Taarrnt § 78 Faga s argan § i 59 @ urdior &5
T& YR &1 imbalance g iR a1 # o1dd wehm | 30 9 ¥ fefafaesm
ELINERCE T

TR 31 & 18T S0 a1 | 7@ieg, A9 A g3 99 fen, 39 & fog a=ai

SHRI MOINUL HASSAN (West Bengal): Sir, | rise to take part in the
discussion on the Resolution moved by the hon. Member, Shri V.
Narayanasamy. While | take part in the discussion, | would like to say that
I am nof fully agreeing with the Resolution which is already palaced before
the august House, but | must say that there are some valid points in the
Resolution which is moved by my learned friend.

Sir, you know that the Delimitation Act was passed by the Lower House
and the Upper House, and, already, the law has been enacted. The
Delimitation Commission, according to the Act, has already done the
delimitation work in some States, including in my State of West Bengal.
Firstly, when the Bill was introduced in the Lower House, the population
basis was 1991. After that, it was amended. It was decided by both the
Houses that so far as the delimitation was concerned, the population
basis would be 2001; after that, the Delimitation Commission would start
their work. | have seen the notification from the Delimitation Commission
that the delimitation exercise in West Bengal, particularly, which | am very
much concerned about, is already over. It is already notified in the different
newspapers and in the Government Gazette also, But | firmly believe that
there is, today, some anomaly in the complete work which they have
done. When we have discussed, in the House, regarding the anomalies of
the geographical situation of a constituency and the voters or the population
of a constituency, there are two or three important factors so far as the
population is concerned. We have seen that in a particular constituency,
there are only two or three lakh voters but in other constituencies there are
13 or 15 Iakh voters. Obviously, it is an important anomaly. This is one of
the first anomalies which we have seen at the time of the discussion, held
earlier. We have raised, for example, two constituencies which are very
much known to us, which are situated in Delhi, Chandni Chowk and Outer
Delhi. The difference between these constituencies is big. So, it is very
much necessary to delimit the constituencies in our country. The last
delimitation exercise has taken place four years ago. Itis the right time to
delimit out constituencies. But when we discussed the matter earlier, we
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had discussed the matter in a way that a unique type of delimitation would
happen this time. It would be different from the earlier ones. The
constituencies or the seats so far as the Assembly is concerned, it will be
State-wise and so far as the Parliament is concerned. it will be nation-
wise—will not exceed the existing number, but realignment will take place.
This is the unique feature of delimitation this time, which has already
taken place in two or three States. In this regard, | would like to say that
geography is one of the main points. My colleague has mentioned that in
many places geography was not maintained. This is a good point. Suppose
there is ariver or there is a hilly area. The people have to cross the river to
go-to other places to cast their vote and attend to their constituency works.
I think, this is not considered properly by the Delimitation Commission.
Why is it not done? From my practical knowledge | would say that the
Delimitation Commission, while doing it, does not consult the district
Collector also. This point was raised repeatedly at the meetings of the
Delimitation Commission.On behalf of our party, the Communist party of
India (Marxist), we have written several letters to the Chairman of the
Delimitation Commission. As regards my concern, | would like to say that
there is a lot of increase in the development of science and technology.
Sitting right here we must be able to know about the composition,
geopgraphy, population and ethnicity of a remote village of our country.
But | feel that it is not enough. | feel that the local people and the political
parties should be consuited while delimiting or taking a final decision
becuase ours is a big nation with diversity. We must consider this point
squarely.

Sir, another point which | would like to say is that so far as the system
is concerned, after the completion of the official work, there is a system
called "public hearing by the Delimitation Commisssion". There is a system
that if anyone appeals before the Delimitation Commission in writing, the
Delimitation Commission will hear their arguments and settle the disputes.
We have seen a newspaper report a few days ago in West Bengal. | would
like to cite some examples before the august House. They organised
public hearing. They organised public hearing at three places to hear the
common people. A public notice was issued in the Press and they had
also made an announcement asking the people to appear before the
Commission and make their submissions. In West Bengal, no public
hearing actually takes place. | was present myself at a public hearing. The
hon. Chairman of the Delimitation Commission, within less than a minute,
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declared as the hearing was completed and the meeting was postponed.
| firmly believe that the procedure or the system under the delimitation
provisions should be reviewed. | would request the hon. Minister to take
note of this point. There is another point, which is already raised here. |
would also like to raise that there is some disparity. The issue of some
disparity between villages and towns, hilly areas and non-hilly areas, North-
Eastern States and mainstream States will come up.

I would like to cite here one example. Everybody knows about Kolkata,
the Capital of West Bengal. Now Kolkata comprises 21 Assembly seats.
After this delimitation, it will be left with only 12 seats. So 9 seats will be
reduced. It will become very difficult to mange the entire population of the
Kolkata city. This disparity is going to come here. | do not know what will
happen tomorrow or day-after-tomorrow, but this type of disparity will
certainly be there. That is number one. Secondly, | came to knwo from a
notification of the Delimitation Commission that so far as the administration
is concerned, they will try their best not to divide the Constituency into
different administrative set ups. At least, our desire is that there should be
Parliamentary Constituency within two sub-divisions. | know that there is
a Parliamentary Constituency in our country which belongs to five districts.
At present, | am saying that they have toppled the entire administrative
set up, district set up and one Parliamentary Constituency belongs, maybe,
to two districts, but belongs to 3-4 sub-divisional set ups. It should be
made squarely, | propose this before the august House. | would like to
request the hon. Minister, who is sitting here, to take note of it and discuss
it with the Delimitation Commission.

One point is about Tribal and non-Tribal areas. In West Bengal, one
Tribal or Scheduled Caste seat was decreased. It is having a big impact
on the downtrodden and backward people. We should take care of it. | am
not going into the details as to why it has been done. But we should take
care of it.

My last point is about Associate Members. | had an opportunity to be
an Associate Member of the Delimitation Commission in West Bengal.
What is the role of the Associate Members? They are just spectators.
They will only be giving papers. They will only be giving some suggestions.
It has not yet been decided as to what is the role of the Associate Members
in the Delimitation Commission meeting. | am not agreeing with this opinion
that the Associate Member is only related to his own constituency. Associate
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Members relate to the whole State. They are very much responsible. |
firmly agree with this Resolution that the Associate Member should be a
voter in the Delimitation Commission meeting. With these words, |
conclude.

oft W19 YehTY SUATH (U ST &, faedl) : STgaTee Heed, TR Rl
for RO St A a8 WSiewE 98t I fRan 1 79 wg 9g 7€ €, @ aeem seH
H g ¥ fop we He 91 7% @S S a8 Fedl fh | 5 919y A1 {1 I WiEeR
¥, e 9 9 92T 1 ¥, I 91 SRR R WM, 0§ 9 € €9 9 OH
AR T T S AR WEE H, EE wel §, A FE @
% I A e v ft va g ) 99 et A vew A Wit ed $
T g oft $3, SR ot w11 89 gl foooh | 97 gu €, w99 @ ¥ T v
arSEr & it ® feoc Bt off, o o g % fag @i ikt off, s @ e
SR ST 50 Wi 1 Agraifae witaa St o, 3/ 70 1 e § | dfafeem
B oE ¥ | =ie |t J uw uifeanie w1 3er 3.5 o ¥ @ g oI €, SeiE
13 faeel § oE et 32 <@ | § R 377l § 1 BAR I8 4 et & AR
% 7% gl 21 orlieet fweR ¥, e feeet # 20 oriimet fan € v H
rfefarde Trat & 9 5 sdvaet Bt §1d ag D9 9gd IS o1 ST e A
S fefafeym v s=3m T, ol o 99w § ei & fvar € o at
wHifguE thad & 37 weifaue fvad &1 o 91 82 91 Q dai I 9w o1t |
g ¢ 3R arfye o S ? S 1o 39 WG ¥ e, 98 UF 9 SIS19 91 09 dqh{
= T R S S 9§ oo R d wR #, i @ 20-20, 25-25, 30-30 WA
feeeht % Terifg w3a § o fpelt off e+ €, 3701 U Taw 19 st @ St
AR S 9 €, SR it & fF 4 39 9@ w1 9 @ 7 wE, S 39 9 *6F
faena SRR € 137 39 Wi 1 ot 2w foae sic YEifaue Avar § st
3 wefen 1g @, 39 Hifdn & o 3R P g Afemavy ft 9o €, 3 ST
Trea F, FiY 7% e o fF 3@ wei € § €@ A 9w @ W, T A
= o T A | 9E e T8 €, S 1 o } ® ¥, 39 T 6 Ae & ferg |
1 e 1 T 39 910 R 9ga & TSt ¥ | WS S €2 WeId s | 39 ] 3
&, TAF A % fau W R H o died T T ot 7R 1 oft st oo T A
qaQ 7= 9 Q T B, @ 9% T HT I goN AL € S ], SHD Sy
foreft afie gut omet =1 v 39 A A s ued A Au AFT g TR S ww
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89 2, 98 o1+t U T gan § of 3 vl & St ww e & o < tefae tadd
¥, < Tafe fomifesa ¥ ot o fefafieem #Hve & @19 92 3¢ 8, 370
HAfeman 2F =ifgu 30 F93  igt afe 3 et va =1 399 a9t 70 9 3R
WE T < UH, T8 BHA HU IS | T2 FS MPs & 919, MLAs & Ty, St Tgifaue
Ty 9, 91 w1 1 Aol e o g8 7% S 5w aegd g T 4 s fifén
AT HH e 3 ¥ 3R 7Y 78 @1 5en & FoF 39 ot ;v h emu , A ww
Fea & i 7 3 7E Ao i 30 T 391 9 aren ¥, ¥ f9w {9 9| FEhl 3Ty
T 3R HHEA Tl 1 W9 @ 8, 7 48 |t Aem 76 ¢ ) 1 U 9 W e W
R H A1 1Rl T S TS| W9 &, TN feeel &, I S, g el
T Taoelt w1 91 &, T fooeh #t < widiandd sifesddi s a €, 16 |
Y 8 TFH WF §, 8 TH T &, S off 2 € wifceoqus faarh ¥ aiv gur ot foaar #
F9TT 39 T 16 | 10 fHem & 91¢ |1eht 6 H 4 1 v faeh g2 of, 39 fram,
319 314, Fifer 10 TRl U & 9 o1 &, Femgea i ofraen &) € fewatt
T foen fem, wafe sfrgen #1 fw foeeh @ F1 dau @ =& & fomda w1 d
foeeh @ F1E g6y @ T T SuH ¢ faung #1, W g Fifesque frer 1 R,
3ITQ T gay g T 130 e qdd w5 F1 fewm fasaren ¥ fiyen fean @i awa
F9 ik wgi fasarg | 76t a® oik =€ wiftegidi ¥, § w3s 9m =7 98 o
wTedr 1 ) 78 fod saiee @ @i & fo < ol oo 43 ¥, Tw w9 asfta-d st
&1 a¥E, U et TRy @91 I8 AfeEar 2 faai % s s g wmd &, &n
I A & foe IR e € | 59 3 8 1 et o 39 fea §, < e 3 Tt
% Trequs # fou u € | yeet uE e gen, " T R U T wifae A
wHfeie 5 PR |l urdl & aneet 3ud Wi €, tEifaee e € i s
TR Y T FE T, W Y WA A1 i o, AfEA TR wHivH e Fea
# 3¢ WA & fag dam = §, fefafmm s N3 dad & amaw ife
TR S far I 7@ i am oM um dua A g, A s A E
o 79 38 v | < & stferam f6an €, randt sh S s e w9 €, # o
TIeg I WY SIS g ST 3TN F@A E .. (AU, TEorgnt i, 179 38 anfeq
A A, 99 | A9 I T, 37t TF He 91 e o e 8 39 | 39 feaege
T FR Y wlega v wikusg st R aerclir g€ e 3
Tah! T@HT, Ffew o gHl WM & 957 § Hrar o wifefanie €, i e St
&, I off g Tt ¥ | HE e N FifeUE B Tem € wget T ¥ SHew!
afify et R, 9 & 9 T FIUH F1 Hi @ 95 T W, FW T 76
T fewel # IE Wiew wwEe #1 o, H @ widen sfear w1 faw fw
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16.3 T § S wiLsds Adft g9 s & wi<ieyidts 9, a9 38R F3
fean T feee § @y 1 € we ot 12 § STOh | 9, 92 39 91 W 9gd 96
A ¥ 1 39 ¥ sft Gl 90, 97 31avd Ydl I Sifet {6 ST 39 721 HEAl
T FET IR F TE D W IR AW IRE, SHIRRAIW®RE
3R gl W el U B F1 STETaR 3@ 39 31 €l ) &9 S = €
# g5 yoza § % 97 % Wy SEamwt it ok Y faewd T @A Iy
ArrForaT Sit, B 77 " § ofiw F sten w1 § f snfEr # ww 1w ek, a9 3w
o W ot SR & o A S e, S ene wifia i wl €, fod v wl €, e
et fertlt wE 1 et et €t =few ) saert St oo sTa o #iE a e 8,
AfFA 3T I A0l F1 S g @ §, S 3vod B iR St arra & €, 39 arRd #
Y 7 e S anfee | 394 St 9 fedede m ofR oe sfaq sft i emi &) &
TR 98 W UEES F1 @ ¥, tHA agd FHE I A B SR § | 7= Foeeht T €,
74§ foeel! 1 QU BFR @ T R 1 gafan amg =g 41 #1 faar s A 9 ot
3, 7 ST e R & P o S ol o e e, foreht o e o el
3Tt =fEe)

T A 9 FE e & AW ot ST, et S wAm A ST A g e
TS 32 39 TN, Afen 72 faeel €, F0d o0 €1 99 | fooeh a6t &, 99 @ w3 901
T Fideqde %1 9M ¢ ot 3§ & W ¥ a8 I ot ) F ayen wwan € fe St
Tt fioree it aht, Sast A § w0a s € W, A feeett, $= faeett an
T TFER F rAn-e fFm % AW W 3 W@ 9 € 39 A W g9 95 9
VTS ¥ 1 A e U T ¥ 1 9ga 99 A 98 AW =S on @ ¥ ol A wicdiequde Wi
Tt el @ o el ¥ 1 e & 95 O WH O T SIeuEy A @
ST TR 9, I on el & GIgT-w-of, it &, Wrew o o, S o g S A
1§, 99 ot &, Hie Tt HT A 740 91, &1 $ed & fF FIa S 9 &, e |
Tt T W Syl @ W, S feeel @ 9 aeaan A ® € SAE T ISR
feret aret vl o1 Y191 & A9 9 ST ST o) st TR U, W T T e
feeel ool TH.F.TA. WA TH @ S T 971 36iAY 98 S e ule €, S
TR W E, § omen Fte € % @ i 1) 7 ave @ sem ik 3% S5
Eieaif ~

T 9|l & @y, fa § § 9% w1 =9ed € fF o syt wewm |fewy
sft o S FER et ¥ ofk # 7 s Fa g fe o M @ 3 A
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ST, W R IR WA SERvis faee e off Igt Hisg € ofR # e oft
e =Ted g 31 Ie e g aw ol 30 1a § wewa S ot gm dey F i
A FE HeH avd I3 | yae | 94 fe<

ot aeraq g (el : Sqeweas S, g=Ee | @3 § of ATEuEnh St
IR <1 § 6 81 3711 90 & "M 93 81 Hecyu Ieiee i fewheq & fau @ g

T, 1 A R AN G 8, T 308 9N R T iferfiree seite s 8 fefafeem
FHIYA F G 5 a8 g w €, 98 T8 TF 527 wiichmiett oiR it srinaet
Hiew #t S v | T OF T & Fagd du | afafefmm saravs g, difdr
™ W sit galeve ¥ iR 3 o At g § S o Srean ?, 9 off T ¥
e | oft Uelt @ 5 ¥, Tafee aw wwd T i it dqe 1w uw eEftefiem
w1 I8 g2 A § o A Siiegddt 9% 97 iR o e o o 5 ez, =R
g3 4, = TEifaue fwr | W@ o iR gfss dafon @ w@am)

A 30 T F) W9 H I WRa TER T At w5 w1 i g we
% U Femd = =l 7 €, fment 2o sR 3ot o=l (gevm ¥ 1 forash ey sg v
e o fogeam & <init =0 @ e ifafefirda ) qu S 2 1 enft Si s g
HHA BHR A HeR 7 vt § 9 9 € TR fe-fafem Fitem & d fae ¥ o aw
et ¥t ge =t 39 wfew | ¥ 59 wewa 78 §) ovR T Fa & dAifeT uge €,
R 7 B o 3 < e O a0 3 10 Ha O T el Qem A A R i
10 ¥ 10 T ¥ Ufefewa ud & ¢, @ it A fedism Afenn dr d wifafeferam 8m ok
QTR 1 S UB A9 B 3R i He S € Suent oF e A I R TR
W FN S Sifed e € 98 9 e | e a8 FHivE A, Sgd e USaRs
FIIS S T, SR ! T ot §, g anfen 1 ot 1 e s A f tmdm ar fr
st o, wfege ot T @ g 4 ok S T Y 9 19 @ Te 3w ® e e
FHHA -SR WA FivE § TR dem sl F A €, 3 it tearei ddS ¥, 7
FEFHT T ff 79 0 A RHR F1 TEH ¥ e TR AR 3 T wH ) et Ol
it Tt ogd € A R AT A FHvA ¥ I T e R wht A s fe e
EIfTe e i Ut dleR € i 37 fedism anfen &1 it <l srga A g &
R T W @ ¥ 1 9 e i oft e ¥ ok wfees Sraftn ol ofers ) o
T3S B3I 35 a1g 98 o191 T4 o € 3R weifee faw ot wifén w7 d-+d ar
Bt &1 < A gt T A e 1 ) QA € S I o €, T W SRA SN
A I wiicharie TR 98 %71 & % e o SRS a8t @it ol 7 oft et T
T4 o Tor T & STa wiger ofg ¢ IHeh) 9y $ifea 7@ fietm foF 371 R e
e s < <d @i 5o T8 7 A o dgeieA IR s | e v sl U @t
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o Tra 3 FRSHS T8t +t 3R wifeddanie 1 fafaee ¥ 3w v Wi =i 5
T | AR 778 aTd g3 WHH e o, gafere v i A ot <fera 1 o & faars
2139 IS | % Fer T b 51E <fea ) argerem st | SRt et g |
1 one section of society has been allowed. 3R 3T NYAYH Fgdl &, o STH!
T S Hiew oft 5ig Wehdl | FTeiTeh 4% oTa e Yo 7l §, A v ¥ g v
& ST | THh AT T§ SN sh1EEn AR WA H a1+t Sarn a foh 97 S R H
TIYeTeH BT, a8 3l ek S h eyt # auen 3t | 78 3 3ga ¢ T i o
w2 B, 3T A NETE 3R TR o Hiew ¥ fearzg 3 that should be the
criteria for each constituency. feftgae T gfve g § 39 & oigt ot F &=
g1t 39 4rel TETSE BT § to change the voting strength & %8 digeie =@
AR, FEFTR N AFAI oM FE A TR fefgr R d w3
fefgwe =1 A=Y ot 99 FT AT, just to satisy fF 7 ufafera tmamaniar &
e & WA @ 9ed § e 59 a fe-fafaesm v srm g va o frdl =2+
ft TR 7 A =fen 3R fefgm 1 9= it 5&1 wi arfey, afs sg A & for sed
Yfefere tifed A &0 gt S ggm #1 S H That law should stand.

¥ U 91 SR T hgN o AT $2 | 501 gt i § A1 U 9ga 98 Wi
¥ 198t population influx T&1 371 Ta1 = fadw @ s w1 iR dm I T, f S
g Y MFEfd § 30 9gd WA € | 6 Fgaet ey @) e WA & fau there
should be some special provisions. S giRad FHEISYHS Ug ot 991 TRt
31+ft digSvE 9 ¥ @H S R al 9, 3T TE T 8 1 39 faT ST 1E aldT
T@ Y A1k SN FHR A AN g6 TEl ST sl i ®, I 35 g feew
e T & & 35 e S 9rd g fE S99 e Y 9igeeE e @l @ sad
ST a1 TR F S o ¥ I I NigeivE & |1y 7 wirer oe | 34 39k ferg
WY WS & Al ST 1 FEIegst § o7 fewed 7 3, Fiifs swah fag aga 7
off gom, T ufeee ot el 3iR 9% 3Rt firue fohan T | S e de fear s

T u = iR 1Y QA WA I € ot STiee T R T R 1T wR
H1 gl J IR frpre F feg F2 ey gon of @8 a1 T f an feedt
TS F T VR T8 91T, TES e Iqael W2 #) frdt T =1 R a9
T 1 39E FE O U 9, 39 Fywfdy TR ik gfgr 49, S w7 9 fE g v
# T&1 =Ted &, 2R Swiad ardl ¥ 9% e i 9 U el wfar € safee 3 e
fed s ol e A Wi fean, 1 3w 4w fhan ol 9 i, 3 |«
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T | 379 4E feriz 3 } FF 30 e ¥ wrgEive F 99 W FiEeysiE 7 a9 S,
3I9% T {5 T fed M @ 071 4 o e &1 91t wigav et s gt fe
1 sgre1 Wrgere faenht | 9 v wve 1 T o T o s swa I A,
@ o 7g T ot T A W fediufars ¥ 9 € 3 feclt fms § an md, & o1
FTHI F9aa AT T R F @ T @ R, o1 A fewma fwan s wr R
ot off FiEeid 39 R # 4, That should be on the same pattern St Tl
3fem # @ & U7 1 There should be no discrimination. 38 w2 # f&dl 1
YT 2 @ SR TRt FT 20 T That State should be treated at par.
Fiifer 78 W TH 99 W aTE T ot | A 39} 9 7 FT 9 ard IH HIA G )
ot TrEuET St 3 S 39g faa ® o 9 v ot waran mn, @ifeRs ¥ T 9
S g & fe-fafrem s e W@ A Wra RN FWF@E,
g HE & s H 3 nfew | =g e 1o @1 6, Ia & o1=e R, s s I
aifefarie & TaRM 36 D Sfew W @ w8 g, F ou vark a1 g

SHRI E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, itis really
a very important question on which our hon. Member, Mr. Narayanasamy
has come forward with a Resolution. But, to appreciate the feelings of Mr.
Narayanasamy, we have to go a bit dipper into the history and we have to
find out how India or Bharat has been created. As the Constitution says, it
is the Union of States. Therefore, the States are the Union united together
to form India. Article 18(i) stipulates, "Subject to provisions of article 33,
the House of the People shall consist of (a) not more than 530 Members
chosen by direct election from territorial constituencies in the State, and
(b) not more than 20 Members to represent the Union Territories chosen in
such manner as Parliament by law provide."

Therefore, here, two factors are there, that is, the direct election from
territorial constituenceis in the State. The Constitution has come into force
long ago and many times we have amended the Constitution, more
specifically, the First Scheduled, which says about the number of States
and also the number of Union Territories. Now, we have got a number of
State. Excepting Sikkim, there is no expansion of the territory of India.
We are having many States. The number of States has increased.

So, the history shows that when Pandit Jawaharlat Nehru was Kind
enough to respect the feelings of Linguistic people and the States were
divided on the basis of linguistic majority, and on that basis, every language
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was respected and the States were also demarcated accordingly. Therefore,
the basic stucture is, the States, which are having the linguistic population
in that territory, the linguistic majority of the people who are having a particular
language in that particular territory, that is the basic unit on which india was
built up. Therefore, when there is representation of that particular territory,
we are allowing the territory to be occupied by a lingustic majority and that
majority is represented before the House of the People. Therefore, when
the constituencies within the territory are going to be demarcated, then we
have to appreciate whether the linguistic majority or the linguistic ethnic
group is totally represented in the House of the People. Sir, after for more
than 50 years, India has found a very symbolic unification of the States in
another way; the linguistic people have migrated from one place to another
and started to settle in different parts of the nation, so the linguistic
differentiation is gradually going backward and limitation between the people
on the basis of language that demareation is gradually becoming very much
meagre, aimost invisible. We cannot even find out what differentiates one
India from another Indian. We are really becoming Indian, we absorb the
Indian culture, we do not have any linguistic barrier between one person and
another, and we mingle with each other as true Indians. A person, who
represents a Tamil Nadu's small village of Trivannamalai, is from Marwari
community. He has migrated from Gujarat. And many other people who
have migrated from other States contest Assembly election to represent
that particular constituency. It is very bold enough to say to the public, "I
represent the feelings of people who are living as neighbours to me, therefore,
I can represent their caste in the Assembly. In the same way, Tamilians who
have migrated from different parts of Tamil Nadu have settled in Bhopal or in
Dethi or in Kolkata or even in small villages of Rajasthan or of Punjab have
made themselves as part of Punjabis orthey make themselves as Rajasthanis.
There are many people who have migrated to Maharashtra. | know that even
Subramanium, who was a Member of the Maharashtra Legislative Assembly,
became the Finance Minister of that State. A person who was born in my
town Sivaganga migrated and settled in Maharashtra. He has not changed
his name; he actually has forgotten his [anguage, but at the same time, he
has retained his name Subramanium. He represented Maharashtra, and
the biggest commercial State of India was represented by a Temilian as the
Finance Minister of that particular State. Therefore, this migration and
integration of India is now coming forward. But there is a very ticklish issue. We
should not forget the linguistic demarcation, the territory of the State and
representatives who are living within the State. Sir, justliké afamily having husband,
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wite and a chiid and gradualiy that child has got three children and 1 that
way when they are bigger and bigger and iarger and larger encugh, the
same house has to be divided inte three or four or five or ten rooms for their
living. In the same way, India as a terntory is having many smail rooms,
which are the States, which have 1¢ be represented property £t - -
time, popuiation is also exploding . Population 1s the majority whict s the
language of the democracy. The meaning of the democracy itseit is the
people, and the majority of people, and the majority is to be locked affer,

But, Sir, we are having a deficiency in one way and Tamii Nadu is one
such spacific example where the family planning was enforced throughout
by the State the years and, therefore, the population of Tamiians was
reduced m that State. Therefore, when there was delimitation at an
appropriate time according to the Constitutional mandate, at that b
indiraji had come forward with notion that we can freeze it nstead of losine
one or two particular seats in Parliament to be represented hy the Tamitians

in Tami Nadu

We can have a frozen figure instead of having 40 dowri to 38, Let us not
allow that 39 to be areduced tigure and iet 39 be the frozen figure for Tar
Nadu State. Therefore, we are having 38 linguistic uﬂl:.:;hl(l@ﬁ@l“"’ﬂ
representing the Tamilians of a particular territery. But at the sam.. Jmig,
population is exploding in other States. Therefore, other States need some
more representation in the Parliament. But, at the same time, the Tami
territory should also have an equal representation. Therefore, here is @
ticklish issue. Accordingly, we have io find ocut a new fonnuta We shouid
take the kcaswic data, /e 38 constituencies represeniing the Tamil Nadu
State but, at the same time, if you want to increase the riumbers of Madhya
Pradesh, Uttar Pradesh or Punjab or any cther State which is having an
exploded population that population should be represented in the House
of the Peopie at ihe highest level of the Pariiamenat, i e. the Lok Sabf.:
But, atthe same time, we have to find cut a new formula by which consta:
numibers should ke there. At the same time, there zshouid be some
multiplication by which more number of the representations should alse
come forward in the Pariiament. it may not be a small thing like having a
new construction of the Pariament, 7.e. representatives of the Lok Sabha.
When we are discussing about the women's representation in the
legistature, we may be having the feeiing that we have to widen the Rajya
Sabha, the inside part of the Rajya Sabha. In the same way, we
can shift it to the Lok Sabha and the Lok Sabha can be shifted to
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another place, having a wider space. Therefore, space is notimportant.
The space can be built up. The building can be built up. But the thing is,
the aspiration of the people for whom the State is created, for whom the
sovereignty is given, for whom the development is foremost for a State of
this modern nation—all these factors have to be taken into account.
Therefore, we have to calculate according to the needs of the people. The
State has only to look after the welfare of the people and also the nature
around them. The nation as a part consists of a territory where nature is
there, natural assets are there, human beings are there and other living
things are also there. Their set up is changing every time. Aperson who is
living in a city, may not like to be there but he may be migrating to a
terrritory, which is now classified as a hill station. A person may like to live
in a hill station just like Ooty. But, at the same time, if the population goes
futher to Ooty, then, it is highly populated. But, in the same way, reverse
is also happening. Since the villagers are not having sufficient employment
opportunities, the purchasing power is very low, therefore, they are migrating
towards urban areas. The urban population is increasing. Their
developmental possibilities are much more rather than rural development.
They are getting very well laid roads, they are having electricity, they are
having water facilities, they are having security, they are having police,
they are having health facilities, educational facilities job opportunities,
modern education, everything is availabie in urban areas. But the rural
area is having certain deficiencies. Therefore, migration from one part to
another part is also going on. Therefore, the population is migrating from
one place to another place. Vice-versa is also happening. People are
migrating from the urban area to the rural area or from the hilly areas.
Therefore, the constant figure is the number, the territory and the linguistic
aspect only. These three constants should be there. At the same time,
there should be proper representation in the House of the People. Sir,
coming to the limitation part of it, the delimitation is having a mandate by
way of the act. Sir, when | was a Member of Lok Sabha, at that time, when
this enactment came and was debated in the Parliament, we could say
that there was an urgency to pass this enactment because there was a
Constitutional mandate; there should be a delimitation in a particular period.
Already, the period was frozen and subsequently, it cannot be further frozen,
only the seats can be frozen but the delimitation process had to be
continued.
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Therefore, there was law passed at that time taking 1971 Census as
the basic data. Subsequently, that was also amended by taking 1991
Census as the basic data. On that basis now, the delimitation of
constituencies, according to Section 9, has been taken up. Section 9
says, 'All constituencies, as far as practicable...' That—practicability— is
the main.proposition that has been taken up. Sub-Clause (2) says about
geographically compact areas. The third one is with regard to physical
features, existing boundaries of the administrative units, facilities of the
communication and public convenience. The fourth one i.e., boundaries of
administrative units is variable. Many States are coming forward with new
States, new districts, mandais and also Panchayats. Therefore, it is a
varying process. Facilities of communication and public convenience are
also varying according to the developmental pace of a particular State or
particular administrative unit. So, | would like to point out another factor.
When population is increasing in a particular area, we are classifying this
as existing boundaries of the administrative units. The administrative units
are having different categories. A person who is living in a Panychat is
having an administrative system according to the Panchayat Act or
Panchayat system. But, at the same time, when a person who migrated
from panchayat to an urban area where there is more population, they are
controlled by Nagar Palika Act. That means, they have their own system
of management. They have got their own administrative system. Therefore,
there are more opportunities to utilize more wealth of the nation for their
purpose. For example, a person who is living in Delhi utilizing more funds
of the nation, rather than a person who is living in a nearby village. Therefore,
the utility and also the partition take away more slice of the nation's wealth
by urban areas. And, a system has also been created to have more
representation, according to the population of a particular group of people
in urban area. They have got their own ward system. They have got
municipalities or corporation. Then, they have got different sectors of
administration — Chairman of their own wards, etc. Therefore, there are
more opportunities for individual or a group of people or majority of people
to represent in a particular system. In urban areas you have got more
opportunities. But, at the same time, in villages, they have got less
opportunities. When there is an increase in population, the system of
representation is more when you compare with a system in a village.
Sharing wealth of the nation is also proportionately larger in urban areas
when compared to areas where you have Panchayats or rural areas.
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Therefore, we nave (o findd out i which way the population is satisfied.
Peopte living in the urban areas wanted to grab more funds from the nation's
exchequer for their utility when compared to villages. They have got more
arnenities. They have got mare banks. They have got more schools. They
have gol more universities, They have got more colleges. They have got
better transport facilities They have got hetier medical facilities. Everything
is good in urban areas. Therefore, the development part of a particuiar
section of population in the urban areas 1s much more and they are utilizing
more funds of the nation's exchaguer when compared to rural areas. To
represent the peopls, we have created the House of People. The
renresentation in urban areas is much maore transparent. There is more
possibility of representing their grievarnices, gethng more faster development
in urban areas when compared to rurai areas. Therefore, the territory is a
constant one. But, at the same tme, the population 18 much larger. 1 can
compare, for the debate sake, some constituencies. Forexample, a parson
contesting from Villivakkam in Chennai. There, about 23 lakh voters are
elacting one Member to the | egislative Assembly.

At the same time, constituencies, like, Mayiladuthurai are having only
1.5 lakh pecpie. Twenty-three times more people are living in one area.
They are also electing one representative. And, the people in a isss
popuiated constituency aiso elect one representative. But are we going to
divide those twenty-thrae lakhs, making 23 MLAs for that area? That means
23 representatives in one urban area wili be grabbing more wealth for that
zonstituency than a single representative who is isolated in a particular
rural constituency. Therefore, we have lo devise a certain formula by which
thez urban area people, where the popuiation is more, are also represented
properly; and, at the same time, the constituencies which have less
population, but territory-wise are largs, are also equally teken care of.

MR DEPUTY CHAIRIMAN In the Chair]

Therefore, Sir, what L would like to suggest here is that there should be
a rew formula. There should be a proper approach by which delimitation is
worked out. It should not be on the basis of a fancy for a particular person,
representing a particular State. If they are havirlg associates representing
& particuler Government, they should not be having the course to decide
the fate of the penple. | can very well say that a particular party, which
rEnres en! a particular State, may find that, in future, they can win if that
particutar constituency is made gecgraphically ike this-——having compositicn
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of a panicular ¢aste, even though it is mear-wise. | can even cile une
sxample of my own constituency. Mearby, there is one Tiruvadana
censtituency. It is a coastal area. It is having contiguity of two panchayat
unions. But, now, they want to have a delimitation, where it will be extendead
by more than 60 kms. From Morth to South, with a smaller constituency
than the present one simply because a particular caste is going to ba
represented in a particular constituency. Therefore, they want to have
majority of that caste in a particular area so that they can win the elections
accordingly. This type of thing is creating a doubt on the delimitation
process. That is why this resolution has been brought by hon. Member,
Shri V. Narayanasamy simply because the phrase 'as far as practicable’
is used, it should be scientific. It should not be made on the basis of the
whims and fancies of particular Members who are sitting there. liis a very
important thing. It is mentioned in the Constitution alsc. It is mentioned in
article 82, which says, "The territorial constituencies shzll be readjusted
by such authority and in such a manner as Parliament may be law
determine”. Therefore, the Constitution has conferred totai powers to fix
as to what should be the criteria or as to what should be the formula to be
followed by the Delimitation Commission. Here, | would like to point out
the deficiency in the present law where a blank cheqgue is given to the
Members of the Commission to say 'as far as practicable’ What is
practicable? Pariiament has got the right to decide that this is the formula
that we want to give tha Delimitation Commission to foliow so that a proper
representation ta the people is given at the appropriate forum. That should
be the main thing. The phraseclogy that is used in section 9(a) should be
re-looked. Accordingiy, the hon. Member, ShriV. Narayanasamy, has'give
a proposition in his Resolution that the Government shouid look into the
practical difficulties being experienced by various States by delimiting the
consfituencies. Apart from the population criteria, topography of the area,
ravinas, rivers, districts and communities should also be considered while
delimiting the constlituencies.

Anather point is that the elected representatives who are associate
members sheuld also be provided with voting powers so that their views
are properly represented in the Delimitation Cemmission. Here, in the first
two parts, he wants to make a propasition to formulate a new formuia by
which the Parliament has to give a clear pathway to indicate to the
Delimiation Commission so that a proper representation can be made
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and a proper representative capacity can be given to that Commission.
Sir, the Commission consists of members and associate members, but
associate members have got certain rights according to the Delimitation
Act which says that associate members can come forward with certain
ideas. | am reading sub-clause (2)(a):

"The Commission shall (@) publish its proposal for the delimitation of
constituencies, together with the dissenting proposals, if any, of any
associate member who desires publication thereof, in the Gazette of
India in the Official Gazettes of all the States concerned and also in
such other manner as it thinks fit."

Here, an opportunity is given to make it transparent to give the dissenting
note. But what is the use of giving a dissenting note, Sir, when it is not
accepted by the majority? It has to be accepted by the majority. Simply, if
it is published in the Gazette, that does not serve the purpose because
the enactment says that you cannot go in for appeal. When it is notified,
they will be calling the objections. The objections will, again, be dealt with
by the same Commission. If that verdict is given, that is the end of it.
Therefore, the dissenting note should be clubbed with the voting right also;
only then, will there be a majority by which a decision can be taken. That
is why, our hon. Member has suggested that the associate member should
have the right to vote, and also by that method, we can take a majority
decision. That majority decision will enable associate members to have
their views, substantiate and justify their views by convincing other
members. By that method, they can get the majority vote and their decision
can be the final one. That finality can be given only when a voting right is
given to the associate members. The associate member cannot be a
person only to give a dissenting note. He should be given an opportunity to
participate in the process, to give a clear verdict in which way the
Commission should come forward in the final report. Therefore, Sir, this
power of the associate member should be enlarged, and for that purpose,
a new clause should be added in this particular enactment which is now
enforced in certain States. At the initial stage, it was told that in certain
States, the delimitation process was already over, and it was gazetted.
Even then, Sir, when majority of the States are going in for delimitation, a
proper formula should be given by the Parliament. Therefore, it needs a
full-fledged debate, by way of an official amendment being brought forward
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5.00p.m.

by the Government to give a position for associate members to have their
views and give them a full-fledged right to vote for taking a final decision.

Sir, | would like to make one more observation regarding the formula.
As, in the initial stage, | have submitted that the linguistic majority is the
basic criteria on which States were demarcated, States have their own
representation. They have their own assemblies and their own languages.
The language which is used in that particular State is the official language
of that State. Their literature, their scientific literatures, everthing is made
in that particular language. Therefore, a person who has migrated...

MR. DEPUTY CHAIRMAN: Hon. Members, now, it is five o'clock. There
are other five speakers. Then, the Mover of the Resolution has to reply.
Thereafter, the Government has to reply...(Interruptions)...

SHRI V. NARAYANASAMY: Mr. Deputy Chairman, Sir, this Resolution
being a very important legislation, which is concerning all the States and
also the Members of Parliament, | request the hon. Deputy Chairman to
consider that it may be carried over and taken up as a first item in the next
Session.

MR. DEPUTY CHAIRMAN: If the House so desires, we can carry this
Resolution over to the next Session. '

SOME HON. MEMBERS: Okay, Sir.

MR. DEPUTY CHAIRMAN: Thank you. This will be taken up as a first
Resolution in the next Session. The House is adjourned to meet on Monday.

The House then adjourned at one minute past five of the clock till
eleven of the clock on Monday, the 22nd May 2006.
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